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(c) No, Sir. Attention is invited in this 
connection to the answer given in this Sabha 
to part (c) of Starred Question No.  143 on the 
3rd May, 1968. 

(d) The deputationists are not eligible for 
promotion along witn the transferees. The 
Corporation is, however, considering the 
question of permanent absorption of 
deputationists under their service. Such of 
them who opt for the service of the 
Corporation will in that case then become 
eligible for promotion under the Corporation 
like the other employees of the Corporation. 

SHRI K. P. MALLIKARJUNUDU : I 
understand that there is a Bill introduced in the 
Lok Sabha to regulate the conditions of 
service of the transferees. May I know whether 
the deputationists are also to be included in the 
Bill: if not what are the reasons therefor? 
Secondly, I wish to know whether there is not 
a scheme for decentralisation by the Home 
Ministry under which officers up to the rank 
of Section Officers are dealt with by the 
Ministry itself without reference to the Home 
Ministry and if so, what action was taken 
under that decentralisation scheme, so far as 
the Food Department is concerned, in respect 
of these deputationists ? 

SHRI ANNASAHEB SHINDE : As the 
hon. Member has rightly said we have 
introduced a Bill in Lok Sabha in order to 
provide some protection to the employees 
whose services have been transferred from the 
Food Department to the Food Corporation of 
India but the case of the deputationists stands 
on a different footing because the 
deputationists are few and they are from 
various Departments, not from the Food 
Department alone. Because some of the 
activities which were being carried on by the 
Food Department have been transferred to the 
Food Corporation of India that is why a 
different set of criteria have to be applied to 
those whose services are transferred. 

MR. CHAIRMAN : The question time is 
over. 

12 NOON 

SHORT  NOTICE  QUESTIONS  AND 
ANSWERS 

NEWSPRINT    QUOTA    FOR NEWSPAPERS 
DURING STRIKE AND LOCK-OUT PERIOD 

10.   SHRI KRISHAN KANTf : 
SHRI M. P. BHARGAVA: 
SHRI   RAJNARAIN  : 
SHRI M. M. DHARIA: 
SHRI      MULKA      GOVINDA 

REDDY: 
SHRI  B.    D.    KHOBARAGA-DE : 
SHRI BHUPESH GUPTA: 
SHRI  CH1TTA  BASU ; 
SHRI PRITHWI  NATH: 
SHRI NIRANJAN VARMA : 
SHRI Z. A. AHMAD: 

Will the Minister of INFORMATION    
AND    BROADCASTING    be 
pleased to state : 

(a) whether newsprint quota for the period 
of strike and lock-om is being given to the 
daily newspapers which are closed; and 

(b) if so, the reasons therefor? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI K. K. 
SHAH): (a) Yes, Sir. 

(b) Allocation to a newspaper is made on 
the basis of its entitlement according to 
newsprint allocation policy of the current 
licensing period. Deduction on account of 
irregularity is made while making allocations 
in the subsequent year only, if the newspaper 
is less than 75 per cent regular in the previous 
year.. 

SHRI KRISHAN KANT: The hon. 
Minister has told us what the principle is in 
the regular course. This is an abnormal 
condition when there is a strike in the 
newspapers and afterwards they have declared 
a lockout. Probably with the newsprint that 
they have got they will do black-mavketing 
and they will do all other things. Mav I know 
from the hon. Minister what he is going to do 
in the abnormal situation 

tThe question was actually asked on the 
floor of the House by Shri Krishan Kant. 

the Ministry. The transferees and depu-
tationists are not treated alike for purposes of 
promotion in the Food Corporation. (p) 
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pervailing? Will he allow the oews-papers to 
make use of it? 

SHRI GODEY MURAHARI : They are 
making more money by selling this newsprint. 

SHRI BHUPESH GUPTA: Get the 
question correctly. They are not using 
newsprint. Only when they start, they are 
entitled to get it. 

SHRI GODEY  MURAHARI:  Stop 
giving it. 

SHRI K. K. SHAH : This is a question of 
change of policy. So far, we have followed a 
particular policy. Then the difficulty, again, 
will be how to allocate it to the papers which 
have been publishing and taking out more 
copies. 

SHRI A. P. CHATTERJEE: You allocate 
newsprint to papers for doing blackmarketing. 

(Interruptions) 

SHRI   MULKA   GOVINDA   RED- 
DY : You should go by the list. Go by the list. 

' MR. CHAIRMAN : What is all this? There 
are certain names here. I am going by the list. 
I am not going by any other thing, but the list. 
I cannot understand how that question arises 
or how that doubt can arise. Mr. Krishan 
Kant. 

SHRI KRISHAN KANT: May I know 
from the hon. Minister—the Minister is 
talking to his leader—if the Government is 
going to change its policy now in view of the 
new situation and how long will they take for 
it? Will the Government and the Minister 
assure this House that, if not the full quota for 
the whole year, at least for the strike period 
and the lockout period, these papers will not 
be given newsprint? Secondly, there are a 
number of papers which are coming out in 
Calcutta and Delhi and we are starved of 
news. Because of lack of newsprint we cannot 
get more news. Will such papers be given that 
quota? 

SHRI K. K. SHAH : I am prepared to 
accept that if newsprint is not released to the 
papers which are today bringing out their 
editions or which are in publication, a difficult 
situation is bound to arise, because their quota 
will be over. But I do not know what should 
be the basis, because this is going on for a 
month and then I have got to examine their 
circulation for a month. This is a very difficult 
question. 
2—35R.S./68 

SHRI KRISHAN KANT: He has not 
replied to my question. I have asked the hon. 
Minister whether he will assure this House 
that in respect of newspapers where there is a 
strike and a lockout, at least their newsprint 
quota for that period will not be given to 
them. 

(Interruptions) 

SHRI BANKA BEHARY DAS: Cut their 
quota for the days they have not published it.   
It is pure arithmetic. 

AN HON. MEMBER: Why are you afraid? 
(Interruptions) 

SHRI K. K. SHAH : It is unfair to say that I am 
hiding my face.  (Interruptions).    I assure the 
House that we will reconsider the whole matter. 
(Interruptions) 

MR. CHAIRMAN : Silence. 
SHRI CHANDRA SHEKHAR: There must 

be some propriety at least. Here is a clear 
question by the hon. Member that these papers 
are not under publication, and why should we 
give them newsprint? What is the 
justification? The Minister should outright say 
that their quota for this particular period will 
be cancelled and these newspapers will not be 
allowed to indulge in blackmarketing. Why 
should the Minister always show helplessness 
before the nation and ridicule the whole 
parliamentary democracy by showing that 
they are so ineffective that they cannot do 
anything? 

SHRI K. K. SHAH: I understand the point 
of view of my hon. friend, Mr. Chandra 
Shekhar, but there k our policy which has 
been accepted. 

SHRI CHANDRA SHEKHAR: What is 
the policy? 

SHRI  BHUPESH  GUPTA:   On  a 
point of order . . . 

SHRI      CHANDRA     SHEKHAR: 
What is the policy? 

SHRI RAJNARAIN : On a point of order . 
. . 

(Interruptions.) 
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SHRI BHUPESH GUPTA: It is not 'halla'. 
I have raised a point of order . . . 

MR. CHAIRMAN : I shall call the names. 

SHRI RAJNARAIN : On a point of 
order ... . *UFM) 

SHRI BHUPESH GUPTA: My point of 
order first . . . 

SHRI RAINARAIN: Mv point of order 
first . . . 

(Interruption) 

SHRI BHUPESH GUPTA: My point of 
order first . . . 

(Interruptions) 

MR. CHAIRMAN: You rose first? 

SHRI BHUPESH GUPTA: Yes, I rose 
first.    I rose first . . . 

MR.   CHAIRMAN:   I   shall    avoid both 
of you. 

SHRI BHUPESH GUPTA: No, no. It is very 
objectionable. 

SHRI BHUPESH GUPTA: Give him. I 
yield to him. If he does not have that grace, 
give him. 

 

 

MR. CHAIRMAN: I take his word. I shall 
give you an opportunity. 

SHRI  BHUPESH GUPTA: On    a 
point of order, I rose. 
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MR.    CHAIRMAN: You    should 
not take so much time. You have to 
put a  question straight. No    speech. 
Put the question straight, 

SHRI BHUPESH GUPTA: Sir, I am still on 
my point of order. I do not wish to inflict any 
long speech. Only the hon. Minister said that it 
is a new policy. I think the hon. Minister was 
not giving the reply correctly. The policy as 
we understood, it is settled on the basis of the 
demand by the newspapers as to how much 
newsprint they required for consumption. Of 
course, an advance is given so that they can 
consume. Now that it is quite clear that a large 
number of newspapers have no^ consumed for 
whatever reason the paper for one month or 
two months, pro rata they should claim less 
for that period. What the consumption would 
have been but which did not take place, that 
should be taken into account and that should 
be written off. This is not in consonance with 
the policy even as it is. I understand that the 
Government policy is not that. Once the quota 
is sanctioned for a year, you give this quota ir-
respective of whether the paper is consumed 
or not. Now that the paper has not been 
consumed, it is a question of fact and he 
knows it, that part of 

the quota should not go and the entitlement to 
that extent should lapse. 
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SHRI M. M. DHARIA- Sir, on a point of 

order. We are discussing regarding this 
newsprint. Are we going to discuss regarding 
the strike? I have given a Calling Attention 
notice for that. When we are discussing one 
matter, why should we bring in another 
matter? 

SHRI K. K. SHAH: So far as newsprint is 

concerned, I do concede that there is a lot of 
force in the argument advanced by you. I am 
prepared to accept it. Therefore, I have said 
we will reconsider this policy. This was an old 
policy where yearly quota was given, and if 
less than 75 per cent, regularity was there, 
then we cut down the quota. This was an old 
policy. I do accept that this is an exceptional 
circumstance. It will require amendment of 
policy and therefore I say . . . 

SHRI BHUPESH GUPTA: Why 
amendment of the policy? Kindly understand 
that these papers have not consumed the 
paper. Therefore, you should be entitled even 
under the existing policy—suppose you give 
for one year; for two months the paper does 
not come out; to that extent . . . 

SHRI K. K. SHAH: I have accepted. There 
is a lot of force in your argument and 
therefore 1 have agreed to reconsider. What 
more do " you want? 

MR. CHAIRMAN: I am sure it will be 
reconsidered. It is a very reasonable 
proposition put forward by hen. Members 
here. 

MR. CHAIRMAN : The question is 
whether the newsprint quota for the period of 
strike and lock-out is being given to the daily 
newspapers which are closed. The Members 
generally feel, the consensus generally is, that 
most probably it should not be supplied, as I 
see it. It is for the Government to consider and 
it is a very reasonable demand put forward. In 
fact, it gives an incentive to the owners to 
continue this strike and they get something out 
of it, and thus it is for the Government to 
consider it. 

SHRI M. M. DHARIA: Sir, we fail to 
understand why the hon. Minister should not 
assure here that he will not give it for the strike 
period. Why should he not declare it here? I 
was shocked to know the rule from the hon. 
Minister that even if 75 per cent, circulation is 
there, the whole quota will be given. That is 
giving an incentive for the blackmarketing of 
the 25 per cent, newsprint quota. It is 
absolutely an absurd policy. It should be 
adjusted in the next year; if that quota is not 
consumed to the tune of 25 per cent., it should 
be adjusted in the next year. It should be the 
real rule. The old rule is absurd. Why the hon. 
Minister should not assure the House, "Yes, I 
shall not give the quota for the strike or lock-
out period"? We want a categorical assurance 
just now. 

MR.  CHAIRMAN:   Let    me     tell you .. 
. 
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SHRI    BHUPESH    GUPTA:    Mr. 
Shah, you give an assurance.    It will be 
good. 

MR. CHAIRMAN: With the experience 
that I have as a negotiator for 50 years, I am 
sure the answer of the Minister is practically 
conceding what you want. 

SHRI K. K. SHAH: My hon. friend knows 
how much respect I give to the opinion of the 
House. All through my life I have always tried 
to cany it, and I can assure him that to the best 
of my ability I will give the most sincere 
consideration. 

(Interruptions) 

MR. CHAIRMAN: I do not think any 
more discussion should be there. 

(Shri Mulka Govinda Reddy rose) 

Do you want to put a question? AU right. 

SHRI MULKA GOVINDA REDDY : I 
would ask the Minister of Information and 
Broadcasting this question.. He said that if 
there is 75 per cent irregularity, the question 
of the reduction of the newsprint will be there, 
and it will be reduced. But here the question is 
not of irregularities. Deliberately the big 
newspapers stop publication of their 
newspapers. What right has he to say that it 
will be considered? He must assure us that for 
this period the newsprint will not be given to 
these newspapers. I would also like to know 
from the Minister whether he has made any 
extra allotment of newsprint for the 'National 
Herald', 'Patriot', the 'Amrita Bazar Patrika' 
and other language papers during this period 
because the demand for these newspapers has 
gone up since the larger newspapers are not 
there. 

SHRI K. K. SHAH : They have drawn 
against their own quota so far. 

SHRI MULKA GOVINDA REDDY : 
Please wait. 

The third question that I would like to put 
to the Minister is this. He has been having 
negotiations with the employers and the 
employees. What is the latest position with 
regard to this newspaper strike? 

SHRI K. K. SHAH : So far as the latest 
position  is  concerned,    I    hope 

they will ask that Minister. I would not have 
even made that statement had it not been for 
the little heat created by my friend, Shri 
Rajnarain. But I have conceded . . . 

SHRI MULKA GOVINDA REDDY : Sir, 
he has not answered my second question. My 
second question was this. The demand for the 
'National Herald', 'Patriot', the 'Amrita Bazar 
Patrika' and other language papers has gone 
up in view of the fact that the larger, bigger 
newspapers are not publishing their issues. . . 

SHRI K. K. SHAH: I can consider it. 
SHRI MULKA GOVINDA REDDY : . . . 

and may I know whether the allotment has 
been considered. 

SHRI K. K. SHAH: I will consider tnat. 

SHRI     B.     D.     KHOBARAGADE 
(Maharashtra): The hon. Minister has stated, 
as I understood him, that the Government has 
released the quota for this period and 
therefore perhaps it would be difficult for the 
Government to reconsider this policy. If that 
is the reply given by the hon. Minister, I 
would like to know as to what difficulty can 
there be to adjust this quota against the other 
quotas that it will have to give them in future? 
If you have released the quota for the current 
period, we do not want that you should ask 
those newspapers to return that newsprint. But 
at least this quota can be adjusted. . . 

SHRI KRISHAN KANT: Why? 
SHRI    B.    D.    KHOBARAGADE: 

You have to give them a quota in the future. 
The policy of the Government should be 
adjustable. In these exceptional circumstances, 
when the newspapers are not using their news-
print for newspapers, why should the 
Government allow those newspapers to save 
that newsprint and sell it in black-market? 
Does the Government want to encourage 
blackmarketing and profiteering? 

SHRI K. K. SHAH : Now, my hon. friend 
ought to know that we issue the licence for a 
year. In some cases the licences may have 
been issued already. But I can go through 
those difficulties. Since it is the wish of the 
House, I have to go through all those 
difficulties. 
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SHRI    CHITTA    BASU:   May    I 
know from the hon. Minister whether he has 
taken care to see how the newsprint is being 
used today. My report is that certain 
newspapers, which are on strike or under 
lock-out, are selling that newsprint in the open 
market. Has the hon. Minister taken care to 
see that that newsprint is not sold in the 
blackmarket? 

I have got also an apprehension that the 
newspaper-owners may suggest to hon. 
Minister, when he is going to reformulate the 
policy with regard to the allotment of 
newsprint quota, that they would consume 
that portion already allotted by way of higher 
production when the lock-out and the strike 
might be lifted. May I know, in view of the 
consensus of opinion revealed here and in 
deference to your wish Mr. Chairman, 
whether the Government can assure us that 
this kind of preposterous suggestion from the 
owners will be rejected with the contempt that 
it deserves? 

SHRI K. K. SHAH: I have already 
promised on this question. 

SHRI BHUPESH GUPTA: Sir, what about 
my question? 

MR. CHAIRMAN: You have been taking 
part. 

SHRI BHUPESH GUPTA: I have never 
asked a question. 

SHRI A. D. MANI: Sir, I want to put forth 
a constructive suggestion. 

SHRI BHUPESH GUPTA: My question is 
. . . 

SHRI CHITTA BASU: Sir, he has not 
given me the answer. 

MR. CHAIRMAN : I think he has given 
the answer. 

SHRI CHITTA BASU: I asked whether 
any preposterous proposal from the 
newspaper establishments will be rejected 
with the contempt that it deserves. 

MR. CHAIRMAN: He has aln»dy said. 

SHRI K. K. SHAH: I replied that I will 
reconsider it. 

SHRI BHUPESH GUPTA : I would like to 
know why, for example, the Government is 
not using the unutilised quota or portion of the 
newsprint— unutilised  on  account of  the 
lock-out 

or the non-publication of some papers— in 
order to help those papers which have 
implemented the Wage Board's award—please 
note the words 'implemented the Wage 
Board's award'— and are publishing the 
papers. Such papers' demands are more. If 
they have implemented the Wage Board's 
award, they should be given an additional 
quota and this can be given out of that 
newsprint which has been saved, which others 
are taking. In this connection, I should like to 
know whether the Government have decided 
to give them additional quotas out of the 
saving and whether the Government would 
take care to see that no one gets a quota 
simply because he is publishing a paper; 
unless the Wage Board's award has been 
implemented, no one should get the quota 
whether he publishes or not. I have in mind, 
for example, the Amrita Bazar Pat-rika' and 
the 'Jugantar'. They are coming out no doubt. 
But, according to my information, they have 
not really implemented fully the award of the 
Wage Board. Therefore, such papers should 
not get the additional quota. 

Finally, Sir, I should like to know why the 
Government is not making an announcement, 
in view of the behaviour of the managements 
of the papers, that in future not only the quota 
which would have been normally due to them 
had they published the paper, but also the 
future quota, will be affected, and that 
Government would consider reducing their 
quota. Because these people are putting us to 
ransom, in view of this, even the future quota 
which has to be sanctioned for them or has 
been sanctioned should be adversely affected. 

SHRI K. K. SHAH: ITiese are suggestions 
for action. 
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SHRI A. D. MANI: I want to put a 

constructive suggestion before the Minister. 
Under the Press Registration Act, a 
newspaper which does not regularly appear 
for a period of a fortnight or three weeks—I 
am talking from my memory—-ceases to be a 
newspaper. Now, under that rule, for the 
period these papers have not appeared, there 
will be a justification for the Government to 
withdraw the quota after the period is over. 
This suggestion I would like to make to the 
Minister to consider because I was a member 
of Small Newspapers Enquiry Committee; we 
examined it at great length. There are 
newspapers in Delhi which fitfully appear and 
they still have a quota.   We examined it at 
great length. 

Regarding blackmarket in newsprint, the 
Press Registrar has got complete control over 
the use of newsprint by newspapers, as the 
hon. Minister is aware. I do not think that any 
of these papers concerned are indulging in 
blackmarketing. 

SOME HON. MEMBERS :   No, no. 
SHRI A. D. MANI: But if there is a fear. . 

. 
SHRI BHUPESH GUPTA: Some papers  

are doing it. 

SHRI A. D. MANI : If there is a fear. . . 
SHRI  GODEY  MURAHARI :    Mr. 

Goenka is doing it. 
SHRI A. D. MANI: . . . that newsprint is 

being sold in the blackmarket, I would ask the 
Minister to call the Press Registrar and ask 
him to freeze the newsprint stock which they 
have so that no newsprint is taken out of the 
godown and sold in blackmarket or used for 
any purpose other than the production of 
newspapers, when these newspapers resume 
publication. The third point I would like to 
suggest is this. I hope one day the strike will 
end. I would like to make a suggestion to the 
honourable Minister and the Minister of 
Labour. The employers' and the employees' 
representatives have talked to each other 
through the mediation of the  Minister.    I    
would    sug- 

gest that a committee of Members of 
Parliament of both the Houses may be set up 
to help in the mediation efforts and we would 
all give our cooperation. 
DONATIONS BY COMPANIES TO PAKISTAN 

MUSLIM LEAGUE 
8. SHRI JOACHIM ALVA: 

SHRI SYED HUSSAINt : 
Will the Minister of INDUSTRIAL 

DEVELOPMENT AND COMPANY 
AFFAIRS be pleased to refer to the list of 
company donations during 1962-68 in Which 
the name of the Pakistan Muslim League 
figures with the donation of Rs. 1,79,379 to its 
credit and state :•- 

(a) the circumstances in which , the name 
of the Pakistan Muslim League appears in the 
list and what are the names of the companies 
or individuals who were  the  contributors;  
and 

(b) how did such a League exist in India 
and why it was not banned ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI FAKHRUDDIN ALI 
AHMAD): (a) The names of companies and 
the amount of contributions made by each are 
indicated below: 

Ganesh Flour Mills Co. Ltd.—Rs. 40,000 
Delhi Cloth & General Mills Co. Ltd.—Rs. 

1,39,379/. 
The two companies have their units in West 
Pakistan at Lyallpur. The contributions 
indicated above are stated to have been made 
by their Pakistan units to Muslim League in 
Pakistan. 

(b) Does not arise. 

 
tThe question was actually asked on the 

floor of the House by Shri Syed Hussain. 
}[    ] Hindi transliteration. 


